235 Statement re. tax arredars
against monoply houses

MR. DEPUTY-SPEAKER : Nbw, Mr.
Jatiya, After that, a very senior Member
of the House, Mr. Mani Ram Bagri, will
be the last speaker.

‘(Interruptions)**

MR. DEPUTY-SPEAKER : Nothing will
go on record except what Mr. Jatiya says.

afear  (3597): 39TEAA
LT, Jo Fo ¥ gm¥ &fagm &1 wmw
fpar war &1 77 agd & wEgemw  aAmA
2 7 qv sqra fear s o=fea. L.

st gegATIIan

MR. DEPUTY-SPEAKER : This has
already been mentioned on a Calling
Attention Motion vesterday. And the
Minister has rightly replied to that.

st "AYaw am§ (fza07) : 39memer AgET,

Y Ux T A AZA & ATHA | &TH-
UHT g&aT3 F BT F A 4T 1 FA 3T
1 w9t W1 3% 47 ww W AT AgH

75 FAr fAom & oA
AT AT AT arA
FAAL F
TR,
FZAl

F adr mIed,
¥ amEA A1, Tz
T 4T 1 15 WIEA W 30
a9’ TFATAT,  SACHHCTHT
fearstt, wa% A1z TEY £ 9
g fo wm adigar w1 gw 41E.

MR. DEPUTY-SPEAKER : You can
give a Calling Attention Notice or you can
come under 377 or half-an-hour discussion.

st qAW @Y - 7z =@ § fad aw
wg & fag w8 @ E ) AX do  wwe-
ofy v & ...,

MR. DEPUTY-SPEAKER : It is under
the active consideration of the Speaker.

i T TRAe (avagR) ¢ e eitew wEa,

W 83w & foew wfyawes ¥ & o

qr &  fgaet &7
Er g 39 & fou

q ag wmwaEtsR fzm
S SHIT TR A7
#T UFAISIO  UFE FT Feal ¥ WAeal
UHT FYU | WT FWA & ) gHRA  aTar
W AT F Afew Wl aw Tm oar ¥
TS TE AT E

MR. DEPUTY-SPEAKER : Ycu should
have given notice, Mr. Pilot.

**Not recorded.
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SHRI RAJESH PILOT: I have ‘given
nofice. 1t should be given priority.

MR. DEPUTY-SPEAKER :
give proper notice.

You should

12.15 hrs.
PAPERS LAID ON THE TABLE

BUDGET ESTIMATES OF INDIAN AJRLINES
FOR 1982-83 AnD REVISED FSTIMATES FOR
1981-82

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA) : I beg to lay on the Table a
copy of the Summary of Budget Estimates
for Revenue and Expenditure (Hindi and
English versions) of the Indian Airlines for
the vear 1982-83 and Revised Estimates
for the year 1981-82 under sub-rule (5)
of rule 3 of the Air Corporations Rules.
1954, [Placed in Library See No, LT—
4336/82].

ANNUAL REPORT ETC. 0F MAN  MADF

TEXTILES RESEARCH ASSOCIATION,  SURAT

ror 1980-81 ANNUAL REPORT OF
SILK AND ART SILK MILLS' RESEARCH

ASSOCIATION, BOMBAY 1980-81

AND

FOR

THE MINISTER OF STATE OF THE
MINISTRY OF JCOMMERCE (SHRI
SHIVRAJ V. PATIL) : 1 beg to lay on
the Table.

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Man Made Textiles Re-
secarch Association, Surat, for
the year 1980-81 along with
Accounts and the Audit Report
thereon. ’

(ii) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working of the Man Made
Textiles Research Association,
Surat, for the year 1980-81.

(2) A statement (Hindi and English
versions) showing reasons for delay in
Jaying the rcport mentioned at (1) above.

[Placed in library. See No. LT-4337/82]

(3) (i) A copy of the Annual Report
(Hindi and English versions)
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of the Silk and Art Silk Mills’
Research Association, Bombay,
for the year 1980-81 along with
Accounts and the Audit Report.
thercon.

(ii) A statement (Hindi and English
versions) regarding Review by
the Government on the working
of the Silk and Art Silk Mills
Rescarch Association, Bombay.
for the year 1980-81.

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the report mentioned at (3) above.

LPlaced in library  See No. LT-4338/

82].
NOTIFICATION UNDER WNAVY ACT
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.

SINGH DEO) : I beg to lay on the Table
a copy of the Notification No. S.R.O.
14(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 13th
July, 1982, declaring service in Andaman
and Nicobar Islands for a period of five
years from the date of issue of Notificu-
tion as active service within the mezaning
and for the purposes of the Navy Act,
1957. under section 185 of the said Act.

[Placed in the library  Sce No. LT—

-4339/82].

ANNUAL. REPORI1S 0Ot THE STATE BANK

‘OF INDIA AND ITS SUBSIDIARY, BANKS, RE-

PORTS UNDER BANKING COMPANIES (AC-

QUISITION AND TRANSFER OF UNDERTAK-
INGS) ACT, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) I beg to
lay on thc Table :

(1) A copy each of the Annual Reports
(Hindi and English versions) of the State
Bank of India and its subsidiary banks viz..
State Bank of Bikaner and Jaipur, State
‘Bank of Hyderabad, State Bank of Indore.
State Bank of Mysore, State Bank of
‘Patiala, State Bank of Saurashtra and
State” Bank of Travancore for the year
ended the 31st December, .1981 along with
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the Accounts and the Auditor’s Report

thereon.
[Placed in
82].

See No. LT-4340/

library.

(2) A copy of the following Reports
(Hindi and Fnglish versions) under sub-
section (8) of section 10 of the Banking
Companies (Acquisition and Transfer of
Undsrtakinegs) Act, 1970 :—

(ii) Report on the working and the
activities of the Bank of India
for the year ended 31st Decem-
ber, 1981 along with the
Accounts and the Auditor’s
Report thereun,

(ii1) Report on the working and thé
activities of the Bank of India
for the year ended 31st Decem-
ber, 1981 along with the
Accounts and the Auditor's Re-
port thereon.

Report on the working and the
activities of the Punjab National

(i)

PBank for the year ended the
31st  December, 1981 aleng
with the Accounts ang the

Auwditor’s Report thereon.

Report on the working and the
activities oF the Bank of Baroda
for the vear ended 31st Decem-
ber., 1981 along with the
Accounts and the Audifor’s
Report thercon.

(iv)

(v) Report on the working and the
activities of the United Com-
mercial Bank for the year eaded
31st December, 1981 along with
the Accounts and the Auditor's
Report thereon.

Report on the working and the
activities of the Canara Rank
for the year ended the 31st De-
cember, 1981 along with the
Accounts and the Auditor’s
Report thereon.

(vi)

Report on the working and the
activities of the Bank of fadia
for the year ended the 3lst
December, 1981 along with the
Accounts and the Auditor's
Report thereon,

(vii)



